
BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 20 OF 2026 (WZ)

IN THE MATTER OF:

Surtaji Hamirji Jadeja : Applicant
V/s

State of Gujarat & Ors. : Respondents

REPLy ON BEILAT IF OF THE RESPONDENT
CENTRAL POLLUTION CONTROL BOARD (CPCB)

No. 04:

1. That, Hon’ble NGT (PB) vide order dated 24.02.2026 has sought reply of respondents

(CPCB is Respondent No. 04) in the instant matter. Thereby, the submission is made

in following paragraphs.
2. That, CPCB has been constituted under Section 3 of the Water (Prevention and

Control of Pollution) Act, 1974 (hereinafter referred to as “Water Act, 1974”). It
performs the fLrnctions under the Water Act, 1974, the Air (Prevention and Control of

Pollution) Act, 198 1 (hereinafter referred to as “Air Act, 1981”) and the Environment
(Protection) Act, 1986 (hereinafter referred to as “E (P) Act, 1986”) and the rules made

therein. State Pollution Control Board/ Pollution Control Committee in respective

State/Unition Territory has been constituted under Section 4 of the Water (Prevention
and Control of Pollution) Act, 1974 and Section 6 of the Air (Prevention and Control

of Pollution) Act, 1981 in the respective State/ Union Territory and are empowered

for implementation of the provisions of both the Acts.

3. That, the matter is related to allegations against an industrial unit namely M/s Shree
Bhagwati BuildinGa Private Ltd. Company (Respondent No. 10) who is engaged in
manufacturing of Bromine (Br2) and NaCI (salt) in Village Mudhan, Tehsil Lakhpat,

Kutch District in the State of Gujarat.

4. The applicant has alleged that the unit is operating without Consent To Operate (CTO)

and abstracting ground water in violation of the CRZ clearance granted by the SEIAA,
Gujarat. The applicant alleged that the said company is not only operating large

swathes of salt pan but also manufacturing Bromine, without requisite clearances and

permissions under the Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981 and Environment (Protection) Act,
1986

REPLY:

5. That, para-wise comments on the petition are submitted as follows:

6. Para 1 to 8 of petition are general facts & statements by the applicant, hence do not
require comment from CPCB.
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7. That, para 9 to 15 mention about violations of at least six environmental norms,
such as:

• Illegal extraction of ground water;

• Blocking of natural water flow of river Luni and three other rivers namely Mthi,

KhaN and Kangwari;

• Violation of conditions stipulated in CTE issued by GPCB such as:

• Industry shall not carry out any activity which may attract the applicability of
EIA Notification 2006 and Strict adherence to Zero Liquid Discharge condition;

• Operationalization of the unit without valid Consent to Operate (CTO), Violation

of EIA Notification 2006 by not obtaining Environment Clearance for

manufacturing, handling and storage of Bromine and Violation of CRZ
Notification 2011 & 2019 by clearing of mangroves and developing road in the

project area

8. That, it is humbly submitted that Consent to Establish (CTE), Consolidated Consent

and Authorization (CC&A) related permissions are issued and dealt by the State

Pollution Control Board (in this matter Gujarat Pollution Control Board-GPCB).
Further, groundwater extraction related permission, forest clearance, CRZ permission

& environment clearance related permission is dealt by Central Ground Water

Authority/ Central Ground Water Board, Forest Department and SEIAA,
respectively.

9. That, as per the CTE and CCA granted by GPCB, the said unit is engaged in production
of Bromine and NaCI (salt). Thus, as per the Classification of industrial Sectors into

Red, Orange, Green, White and Blue Categories by CPCB, Bromine manufacturing is

classified under Red category industry and manufacturing of iodized salt is classified

under Orange category (Annexure -1).

10. That, it is humbly submitted that CPCB has obtained status of investigation and action

taken in the matter from GPCB. The information provided by GPCB are summarized
below.

i No bore-well observed within premises of the unit. Also, no complaint raised by the

applicant in GPCB regarding illegal encroachment in river Luni.

As per latest inspection report, generated industrial wastewater by the unit is treated in
ETP along with brine and discharged into solar evaporation pond and reused back in

process.

iii. The unit has obtained CCA from GPCB for production of Bromine and Sodium
Chloride salt. The CCA was issued to the unit vide Consent Order No. AWH- 153102,

Dated 3 1.01.2026 which is valid up to 17.12.2030 (Annexure-2).

iv. EIA applicability for isolated storage & handling of hazardous chemicals, the entry of
6(b) is omitted vide S.O. 1960 (E) dated 13th June 2019 by the Ministry of
Environment, Forests and Climate Change. (Annexure-3) .

v. The unit has obtained CRZ clearance from SEIAA Gujarat vide No.
SEIAA/Guj/CRZ/1156/2024 dated 12.08.2024 (Annexure-4). As per the said CRZ
clearance, out of total land area of 1 5000 ha, 90.8% area is outside CRZ and 9.2% area

is covered under CRZ (CRZ-IB – 8.9% & CRZ-II NDZ – 0.3%).

12. That, para 16, 17 and 20 pertain to district administration / revenue department and
hence do not require comment from CPCB.
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13. That, para 18 and 19 pertain to GPCB / State Level Environment Impact Assessment

Authority and hence do not require any comment from CPCB.

14. That, the answering respondent craves reply of the Hon’ble Tribunal to file additional

reply, in future, if required.

15. That, in light of the above submission, it is respectfully submitted that this Answering

respondent i.e. CPCB, shall abide by any order(s) or direction(s) passed by this
Hon’ble tribunal in the instant OA.

,#h_„,
Scientist 'E’ & RD (Vadodara)
Central Pollution Control Board
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Regd
BEFORE THE NATIONAL GREEN TRIBUNAL I

WESTERN ZONE BENCH, PUNE ! ""'? , (B faq /29}{

ORIGINAL APPLICATION NO. 20 OF 2026 (WZ)

IN THE MATTER OF:

Surtaji Hamirji Jadeja : Applicant
V/s

State of Gujarat & Ors. : Respondents
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IzVvind Kumar Jha, aged 48 years, having office at the Regional Directorate (Vadodara),

Central Pollution Control Board (CPCB), Nr. VMC Ward No. 10 Office, High Tension

do hereby solemnly affirm, declare on oath
and state as under:

1. That the deponent is authorized representative to represent the Respondent CPCB in the

present case, and as such, I am well conversant with the facts and circumstances of the

present case on the basis of the information derived from the official records, and hence, I
am competent and authorized to verify, sign and swear this affidavit on behalf of the

Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit as I am

competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions and the

contents thereof are true and correct on the basis of the record maintained during ordinary
course of business of CPCB and available records and documents and the contents of the

same are read over and explained to me and are not repeated herein for the sake of
brevity

Road, Subhanpur: Vadodara 390023'

Hi

\\a It,h
VERIFICATION

Verified atVadodara on this \$1h Day of April, 2026 that the contents of the above

reply are correct and true on the basis of the record of the cases as mentioned in the day
to day affairs of the CPCB. Nothing has been concealed therefrom or mis- stated.

Verified atVadodara on this the \$V Day of April, 2026.

4) ii
D4p

:::::1£{fiT:f::IET)& T: bY;IF:..
rl, L Bd~”

B. K. YADAV
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Central Pollution Control Board 

“Parivesh Bhawan”, East Arjun Nagar 

Delhi-110032 
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34 

   

S.  

No. 

Sector W1 W2 W3 PIW A1 A2 A3 PIA H1 H2 PIH Pollution 

Index 

(PI) 

Category Remarks Concerned 

Division 

15 Flavoured Betel nuts 

production/ grinding 

(completely dry mechanical 

operations) 

0 0 0 0 0 0 0 0 0 0 0 0 White   IPC-V 

  

16 Manufacturing of shoe 

Brush and wire Brush 

0 0 0 0 0 20 0 20 0 0 0 20 White   IPC-V 

  

~C~ 

17.0 MANUFACTURING OF INDUSTRIAL CARBON INCLUDING ELECTRODES AND GRAPHITE  BLOCKS, ACTIVATED CARBON, CARBON BLACK 

17.1 Carbon black manufacturing 20 15 20 55 25 30 30 85 30 20 50 92.9 Red   IPC-I 

17.2 Industrial carbon including 

electrodes & graphite blocks 

and calcined pet coke 

20 15 20 55 25 25 25 75 30 10 40 86.9 Red   IPC-II 

17.3 Activated carbon 

manufacturing (with steam 

activation) 

20 15 20 55 25 25 15 65 0 0 0 74.6 Orange   IPC-V 

18.0 INORGANIC CHEMICALS  

18.1 Basic inorganic chemicals  

and  electro chemicals  and  

its  derivatives including 

manufacturing of acid 

10 30 25 65 30 30 20 80 20 20 40 90.5 Red   IPC-I 

18.2 Phosphorous and its 

compounds, including 

phosphorous rock processing 

20 30 20 70 35 25 10 70 10 30 40 86.5 Red   IPC-I 

18.3 Chlorates,  per-chlorates  & 

peroxides 

20 30 20 70 30 20 25 75 20 20 40 88.8 Red   IPC-I 

18.4 Chlorine, fluorine,  bromine, 

iodine, and their compounds 

10 30 25 65 35 20 10 65 20 20 40 83.4 Red   IPC-I 

  

19 Coke oven plant,  coal 

liquefaction,  coal tar 

distillation and fuel gas-

making  

30 30 30 90 25 30 35 90 25 50 75 98.3 Red   IPC-II 

 

 

  
20.0 CEMENT PLANTS 
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69 

   

S.  

No. 

Sector W1 W2 W3 PIW A1 A2 A3 PIA H1 H2 PIH Pollution 

Index 

(PI) 

Category Remarks Concerned 

Division 

  

155 Ship breaking industries 0 0 0 0 0 30 0 30 30 20 50 57.5 Orange Ship breaking releases a large 

number of pollutants, including 

toxic waste, used/waste oil, poly-

chlorinated biphenyls, and heavy 

metals. 

WM-III 

  

156 Slaughterhouse / 

Slaughterhouse (with 

rendering plant)/ integrated 

slaughtering unit, meat 

processing units, bone mill, 

processing of animal horns, 

hoofs and other body parts   

30 25 30 85 25 20 25 70 0 0 0 90.3 Red   IPC-IV 

  

157 Manufacturing of Silica gel 10 25 20 55 30 0 20 50 25 10 35 74.1 Orange   IPC-I 

  

158 Manufacturing   of   Iodized   

Salt   from Crude / Raw Salt 

10 20 15 45 25 0 25 50 0 0 0 61.3 Orange Process may involve boiling in 

evaporators (multiple  effect  

evaporators), centrifuging, 

iodization, mixing, etc.     

IPC-V 

  

159 Manufacturing of Starch / 

Sago / Sorbitol 

20 25 25 70 25 0 25 50 0 0 0 77.5 Orange   IPC-III 

  

160 Stone crushers 0 0 0 0 25 30 0 55 0 0 0 55 Orange   IPC-V 

  

161 Stone 

crushing/grinding/washing & 

screening of riverbed 

material(s) 

10 0 25 35 25 30 0 55 0 0 0 62.9 Orange   IPC-V 
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2861 GI/2019 (1) 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la- 1752] ubZ fnYyh] c`gLifrokj] twu 13] 2019@T;s"B 23] 1941 
No. 1752] NEW DELHI, THURSDAY,  JUNE  13,  2019/JYAISTHA 23,  1941 

पया�वरणपया�वरणपया�वरणपया�वरण,    वन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालयवन और जलवायु प�रवत�न मऽंालय    

    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    
नई �द� ली, 13 जून, 2019 

काकाकाका....आ. 1960आ. 1960आ. 1960आ. 1960(अ).(अ).(अ).(अ).—भारत सरकार के त	 कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 का और संशोधन करने के िलए पया�वरण (सरं#ण) िनयम, 1986 के िनयम 5 के उप-िनयम(3) के खंड (घ) के साथ प.ठत पया�वरण (संर#ण) अिधिनयम,1986 (1986 का 29) क� धारा 3 क� उपधारा (2) के खंड (v) और उप-धारा (1) के अधीन 1द	 त शि3 तय4 का 1योग करते 6ए, 1ा7प अिधसूचना स.ं का.आ. 387(अ), तारीख 24 जनवरी, 2019 9ारा 1कािशत क� गई थी, िजसम; उन सभी < यि3 तय4 से िजनके उससे 1भािवत होने क� संभावना थी, उ3 त अिधसूचना के भारत के राजप� म; 1काशन क� तारीख से साठ >दन4 के भीतर आ#पे और सुझाव आमंि�त >कए गए थे; उ3 त 1ा7प अिधसूचना के उ	 तर म; 1ाB त सभी आ#पे4 और सुझाव4 पर केC Dीय सरकार 9ारा सE यक् 7प से िवचार कर िलया गया ह;ै वष� 2030 तक पया�वरणीय सुर#ाH के साथ समझौता >कए िबना पेKोल के साथ 20 1ितशत  िमLण के लM य को पूरा करने हतुे जैव-Nधन4 के उ	पादन म; वृिP पर जोर को Q यान म; रखते 6ए आसविनय4 और इथेनॉल भंडारण के िलए पया�वरणीय मंजूरी क� 1>Rया को युि3 तसंगत बनाना और उसम; शीSता लाना आवT यक ह ै। अत:, अब, केC Dीय सरकार, पया�वरण (संर#ण) िनयम, 1986 के िनयम 5 के उप-िनयम (4) के साथ प.ठत पया�वरण (सरं#ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उप-धारा (2) के खंड (v) और उप-धारा (1) 9ारा 1द	 त शि3 तय4 का 1योग करते 6ए, भारत सरकार के त	कालीन पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ), भारत के राजप�, असाधारण, भाग 2, खंड 3, उपखंड (ii) म; तारीख 14 िसतंबर, 2006 9ारा 1कािशत उ3 त अिधसूचना म; िनE निलिखत और संशोधन करती ह,ै अथा�त्:    ————  
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] उ3 त अिधसूचना म;, अनुसूची म;- (क) मद सं. 5(छ) और उससे संबंिधत 1िविY टय4 के [ थान पर िनE निलिखत मद और 1िविY टयां रखी जाएंगी, अथा�त्:———— प.रयोजना/काय�कलाप अिधकतम सीमा के साथ Lेणी शत], य>द कोई ह4   क ख        5 िविनमा�ण/संिवरचन  “5(छ) आसवनी शीरा आधा.रत आसविनया ं> 100 केएलडी  गैर-शीरा आधा.रत आसविनयां > 200 केएलडी 
शीरा आधा.रत आसविनयां < 100 केएलडी  गैर-शीरा आधा.रत आसविनयां < 200 केएलडी 

सामाC य शत] लागू ह4गी”; 
(ख) मद सं. 6(ख) और उसस ेसंबंिधत 1िविY टय4 का लोप >कया जाएगा ।   [फा.स.ं आईए-जे-11013/55/2017.आईए.II(1) भाग] गीता मेनन, संयु3 त सिचव      �ट� प�ट� प�ट� प�ट� पण:ण:ण:ण: मूल अिधसूचना भारत के राजप�, असाधारण्  , भाग II, खंड 3, उप-खंड (ii) म; का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 9ारा 1कािशत क� गई थी और त	 पT चात् िनE निलिखत सं`यांक4 9ारा इसम; संशोधन >कया गया था:————   1.   का.आ.1949  )अ( , तारीख़ 13 नव� बर,  2006; 2. का.आ. 1737(अ), तारीख़ 11 अ3 तूबर,  2007 3. का.आ. 3067(अ), तारीख 01 >दसEबर, 2009; 4. का.आ. 695(अ), तारीख 04 अ1ैल, 2011;    5. का.आ. 156(अ), तारीख 25 जनवरी, 2012;  6. का.आ. 2896(अ), तारीख 13 >दसंबर, 2012; 7. का.आ. 674(अ), तारीख13 माच�, 2013; 8. का.आ. 2204(अ), तारीख 19 जुलाई, 2013; 9. का.आ. 2555(अ), तारीख 21 अग[ त, 2013; 10. का.आ. 2559(अ), तारीख 22 अग[ त, 2013; 11. का.आ. 2731(अ), तारीख 9 िसतंबर, 2013; 12. का.आ. 562(अ), तारीख 26 फरवरी, 2014; 13. का.आ. 637(अ), तारीख 28 फरवरी, 2014; 14. का.आ. 1599(अ), तारीख 25 जून, 2014; 15. का.आ. 2601(अ), तारीख 07 अ3 तूबर, 2014; 16. का.आ. 2600(अ), तारीख 9 अ3 तूबर, 2014; 17. का.आ. 3252(अ), तारीख 22 >दसंबर, 2014; 18. का.आ. 382(अ), तारीख 3 फरवरी, 2015; 
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¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 3 19. का.आ. 811(अ), तारीख 23 माच�, 2015; 20. का.आ. 996(अ), तारीख 10 अ1ैल, 2015; 21. का.आ. 1142(अ), तारीख 17 अ1ैल, 2015; 22. का.आ. 1141(अ), तारीख 29 अ1ैल, 2015; 23. का.आ. 1834(अ), तारीख 6 जुलाई, 2015; 24. का.आ. 2571(अ), तारीख 31 अग[ त, 2015; 25. का.आ. 2572(अ), तारीख 14 िसतंबर, 2015; 26. का.आ. 141(अ), तारीख 15 जनवरी, 2016; 27. का.आ. 648(अ), तारीख 03 माच�, 2016; 28. का.आ. 2269(अ), तारीख 01 जुलाई, 2016; 29. का.आ. 2944(अ), तारीख 14 िसतंबर, 2016; 30. का.आ. 3518(अ), तारीख 23 नवंबर, 2016; 31. का.आ. 3999(अ), तारीख 09 >दसंबर, 2016; 32. का .आ .  4241  )अ( , तारीख़  30 >दसंबर,  2016; 33.  का.आ. 3611(अ), तारीख 25 जुलाई, 2018;   34.  का.आ. 3977(अ), तारीख 14 अग� त, 2018; 35.  का.आ. 5733(अ), तारीख  14 नवंबर, 2018; 36.  का.आ. 5736(अ), तारीख 15 नवंबर, 2018; 37.  का.आ. 5845(अ), तारीख 26 नवंबर, 2018; और 38.  का.आ. 345(अ), तारीख 17 जनवरी, 2019. 
 

 
  

 MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 13th June, 2019 

S.O. 1960(E).—Whereas, a draft notification further to amend the notification of the 

Government of India in the erstwhile Ministry of Environment and Forest vide number S.O. 1533(E) 

dated the 14th September, 2006 was published in exercise of the powers conferred under sub-section 

(1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 

1986) read with clause (d) of the sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 

vide S.O. 387(E), dated  the 24th January, 2019, inviting objections and suggestions from all the 

persons likely to be affected thereby, within a period of sixty days from the date of publication of the 

said notification in the Gazette of India; 

Whereas, all objections and suggestions received in response to the said draft notification 

have been duly considered by the Central Government;  

And whereas, there is a need for rationalising and expediting the environment clearance for 

distilleries and ethanol storage in view of the emphasis on increasing production of biofuels to meet 

the target of 20 percent blending with petrol by the year of 2030 without compromising the 

environmental safeguards.  
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4   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-

section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule 

(4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government, hereby makes the 

following further amendments in the said notification of the Government of India, in the erstwhile 

Ministry of Environment and Forests, published in the Gazette of India, Extraordinary, Part II, 

Section 3, Sub-section (ii), vide number  S.O.1533 (E), dated the 14th September, 2006, namely:— 

In the said notification, in the SCHEDULE—(a) For item 5(g), and the entries relating 

thereto, the following item and entries shall be substituted, namely:—  

Project/ 

Activity 

Category with threshold limit Conditions, if any 

A B 
 

5 Manufacturing/Fabrication 

“5(g) 

Distilleries 

Molasses based 

distilleries   

> 100 KLD 

 

Non-molasses based 

distilleries >200 KLD 

Molasses based 

distilleries  

< 100 KLD 

 

Non-molasses based 

distilleries< 200 KLD 

 

General 

Condition shall 

apply”;  

(b) Item 6(b) and the entries relating thereto shall be omitted.  

[F No.IA-J-11013/55/2017.IA.II(I) pt] 
 

GEETA MENON, Jt. Secy. 
 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, 

Section 3, Sub-section (ii) vide number S.O. 1533 (E), dated the 14
th

 September, 2006 and 

subsequently amended vide the following numbers:—  

 

1. S.O. 1949 (E) dated the 13
th

 November, 2006; 

2. S.O. 1737 (E) dated the 11
th

 October, 2007; 

3. S.O. 3067 (E) dated the 1
st
 December, 2009;  

4. S.O. 695 (E) dated the 4
th

 April, 2011;  

5. S.O. 156 (E) dated the 25
th

 January, 2012; 

6. S.O. 2896 (E) dated the 13
th

 December, 2012; 

7. S.O. 674 (E) dated the 13
th

 March, 2013;  

8. S.O. 2204 (E) dated the 19
th

 July 2013; 

9. S.O. 2555 (E) dated the 21
st
 August, 2013; 

10. S.O. 2559 (E) dated the 22
nd

 August, 2013; 

11. S.O. 2731 (E) dated the 9
th

 September, 2013;  

12. S.O. 562 (E) dated the 26
th

 February, 2014;  

13. S.O. 637 (E) dated the 28
th

 February, 2014;   

14. S.O. 1599 (E) dated the 25
th

 June, 2014; 
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15. S.O. 2601 (E) dated the 7
th

 October, 2014; 

16. S.O. 2600 (E) dated the 9
th

 October, 2014 

17. S.O. 3252 (E) dated the 22
nd

 December, 2014;  

18. S.O. 382 (E) dated the 3
rd

 February, 2015; 

19. S.O. 811 (E) dated the 23
rd

 March, 2015; 

20. S.O. 996 (E) dated the 10
th

 April, 2015; 

21. S.O. 1142 (E) dated the 17
th

 April, 2015; 

22. S.O. 1141 (E) dated the 29
th

 April, 2015;  

23. S.O. 1834 (E) dated the 6
th

 July, 2015; 

24. S.O. 2571 (E) dated the 31
st
 August, 2015; 

25. S.O. 2572 (E) dated the 14
th

 September, 2015; 

26. S.O. 141 (E) dated the 15
th

 January, 2016; 

27. S.O. 648 (E) dated the 3rd March, 2016; 

28. S.O. 2269(E) dated the 1st July, 2016;  

29. S.O. 2944(E) dated the 14
th

 September, 2016; 

30. S.O. 3518 (E) dated 23
rd

 November 2016;  

31. S.O. 3999 (E) dated the 9
th

 December, 2016;  

32. S.O. 4241(E) dated the 30
th

 December, 2016;  

33. S.O. 3611(E) dated the 25
th

 July, 2018; 

34. S.O. 3977 (E) dated the 14
th

 August, 2018 

35.  S.O. 5733 (E) dated the 14th November, 2018;  

36.  S.O. 5736 (E) dated the 15th November, 2018;  

37. S.O. 5845(E) dated the 26th November, 2018; and 

38. S.O. 345(E) dated the 17th January, 2019.   
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